3039 President’s Rule

TAEET W A W wEwhe &
g 9@ HO-HE ATN-HATN YA
EE 1 G I L -
aaw T € g womow
FEl & I @, W & ww &
[ AT % F gF W A
T four, =i FW F ogw #
e fa@ar g

Ady
%
A

AUGUST 29, 1968

in Punjab and Punjab 3040
State Legislatrue etc. Bill

1542 hrs.

RE-INCIDENT IN THE PUBLIC
GALLERY

MR. CHAIRMAN:
Joshi.

SHRI NATH PAI (Rajapur):
Sir. before vou proceed, I want to ask
of vou to guide us in this matter.
Under Rule 387A it is said:

“An officer of the Secretariat au-
thorised in this behalf by the Spea-
ker shall remove from the precincts
of the House or take into custody,
any stranger whom he may see, or
who may be reported to him to
be. in anyv portion of the precincts
of the House which is reserved for
the exclusive use of members. and
also any stranger who, having been
admitted into any portion of the
precincts of the House, misconducts
himself or wilfully infringes the
regulations made by the Speaker
under rule 386 or does not with-
draw when the strangers are direc-
ted to withdraw under Rule 387
while the House is sitting.”

Shri S. M.

Mr. Chairman, you are aware
of the very sad and disturbing inci-
dent that took place.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-

AIRS (SHRI VIDYA CHARAN
SHUKLA): Sir, how does it arise
now?

SHRI NATH PAI: I have quoted
the rules. I would like the hon. Min-
ister to read the rules.

Sir, this incident took place this
morning. We have been thinking
that the House will be informed
about it. Of course, we appreciate
the difficulties of the Security Guard
in seeing that nobody disturbs. On
the other hand I must be failing in
my duty if T do not say that none
of us was happy to see that young
lady being manhandled by the Secu-
rity staff. The Security Guards must
have more lady members. I do not
think you were happy to see the way
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in which she was dragged away. No-
body would like the proceedings to
be disturbed. If anybody disturbs the
proceedings we should be fully con-
cerned about it. But if out of patrio-
tic cmotions a young lady protests—
they may not be familiar with the
rules......

SHRI RANDHIR SINGH: He
is right. I saw it myself.

SHRI NATH PAI: We are all
disturbed about it. I would like that
an official statement should be made
as to what transpired and why that
girl received such a harsh treatment
as was meted out to her. Sir, I am
conveving to vou the feelings of dis-
tress we experienced when we saw
that young lady being dragged away.

MR. CHAIRMAN:
your tentiments.

SHRI NATH PAIL: This comes
within your purview under the rules.

1 will convey

15-14 hrs.
STATUTORY RESOLUTION RE-
PROCLAMATION IN RELATION
TO PUNJAB: AND PUNJAB
STATE LEGISLATURE (DELEGA-
TION OF POWERS) BILL—Could.
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